IN THE CENTRAL ADMINISTRATIVE TRIBUNAL- HYDERASAD BENCH
HYDERA BAD '

0.A,N0.863/95
Betwean: _ Date of Order: 24.7.55
1. B.fMohan Reddy

2. A,Ramesh \
«esApplicants.

And .

1. The Secratary, .
Ministry of Communications,
Dept. of PBopsts, New Dslhi.

2. The Chief Post Master General, A.P,")
. Circle, Hyderabad,

3. Post Master General,
Hyderabad Region,
Hydasrabad.

4, Superintendent of RMS *2°
Division, Hyderabad,

+« «Re8pondents.

Counsel for the Applicants : Mr.B.S.A.Satyanarayana

Counssl for the Respondents : Mi.N.R.Davraj,Sr.CGSC;

/

CORA Ms

THE HON'BLE SHRI A.8.GORTHI : MEMBER (A)

confd;. .




' 0,h,N0,B863/95 Date of Order: 24,7.95

X As per Hon'ble Shri A,.B.Gorthi, Member (Admn.) [

The claim of the applicants is for a direction
to the respondents to pay them Productivity Linked Bonus

(P.L.Bonus) for the period they worked as Short Duty/RTP

Sorting Assistan¢s during the period 14,11.82 to 30.5,90,

2.. - The applicants stateg that they were initially

appointed as Short Duty/RTP Sorting Assistants in RMS "2
Division by R4 during November 1982. They wére subsequently
regularised as Sorting Assistants in the éame;division w.e,f
30.5.90, Their claim is that they aie entitled to P;L.
Bonus for the period that they worked as Stiort Duty/RTP,
as the sald relief was given to similarly situvated several

other Short Duty/RTP Sorting Assistants,

3. '~ Hearé learned counsel for both the parties, Learne
counsel for the applicant has drawn my attention to the

decisions of the Ernakulam Bench of the Tribunal in
OQA.HO.612/89 ana U.n.&vu.g._,-;'

cmea
Judgements was that no distinction can be made between 1
Short Duty/RTP wérker and a casudl labour in granting
P;L.Bonus and if they had puﬁ_in 240 d;ys_of_service each
year endihg 31st March for 3 years or more they should he
entitled to PL Bonus, The amount of said bonus would be
E§§§E§£bn their average monthly emdulments @eterminégb’py
deviding the total enpb}menté for each acéélnting yearqéf
eligibility by 12 and subject to other conditions prescri

from time togtim%l

b
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4. The applicanﬁs hereidare similarly situated

as those in the afore-stated OAs, 1In the result; this
application is allowed with & direction to the respondents
to grant the applicant thé same benefit as granted by the
Ernakulam,Bénch (referred to in the preceeding para), The
above'direction should be complied with in a périod of

three months from the date of communication of this order,

%
o o
X A.B.GORYHI X

Member (Admn. )

No order as to coOsts,

Dated : 24th July, 1995

( Dictated in Open Qourt ) 5
1 Heils
W

DEPUTY REGISTRAR(J)
sd
To

1, The Secretary, Niniaﬁry of Communications,
- Dept. of Posts, New “alhi.

2. The Chief Post Master Gemeral, A.P.Circle,
Hydarabad.. T

3. The Post flaster General, Hyderabad Region,Hyderabad.

4, Superintendent o?xRNS“ *Z* Division, Hyderabad.

5, One copy to MreBeS.A. atyanaraysna, Advocate ,CAT,Hyderabad,
6. One copy te Hr.N.R.Devraj Sr.CGSC,CAT Hyderabad.

7« One copy to Librsry,CAT Hydarabad.

8. Ona spate copy.
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